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IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE No.2 

SONITPUR :: TEZPUR 

Sessions Case No. 228 of 2012 

Under section 306 I.P.C 

(Arising out of G.R. Case No. 2380 of 2010) 

 

    State of Assam       

     –Vs– 

    Sri Pradip Chinte @ Sinte ....  Accused. 

 

Present 

Ms. A. Ajitsaria, AJS,  

Addl. Sessions Judge No.2, Sonitpur, Tezpur  

 

  

Date of Evidence    :   6.11.13, 14.3.13, 8.5.2014, 30.6.2014 

    28.8.2014, 12.11.2014 

Date of Argument   :   10.2.2015 

Date of Judgment   :    24.2.2015  

For the State          :    Sri Khemraj Adhikary, Addl Public Prosecutor. 

For the accused      :    Sri Jatin Borah 
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J U D G M E N T 

 

1. The prosecution case, in a nutshell, is that on 15.12.2010, Binod 

Yengtey lodged an FIR at Jamuguri Police Station stating, inter alia, that on 

13.12.2010, his sister Nadeswari Chinte who was married to Pradip Chinte, 

consumed poisonous substance after a domestic quarrel with her husband. 

It was stated that she was taken to Dholaibil PHC where she was given 

preliminary treatment and referred to Kanaklata Civil Hospital. However, 

she died on 14.12.2010 at about 10 PM. The informant stated that since his 

sister had to suffer various cruelties at the hands of her husband, she had 

to resort to consuming poison. The said FIR was registered as Jamuguri P.S 

Case No. 93/10. 

 

2. After due investigation, charge-sheet was submitted against the 

accused person, namely, Pradip Chinte,  under section 306 IPC. 

 

3. The accused entered appearance and after observing necessary 

formalities, the offence being Sessions triable, was committed to the Court 

of Sessions for trial by the Ld Judicial Magistrate, First Class, Sonitpur, 

Tezpur.   

 

4. After hearing both sides and on perusal of the police report 

furnished u/s 173 of the CrPC, formal charge u/s 306 IPC was framed, read 

over and explained to the accused to which he pleaded not guilty and 

claimed to be tried. Hence, this trial. 

 

5. In support of the case, the prosecution examined seven witnesses 

and defence examined none. The plea of defence is of total denial.  
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6. After closure of the prosecution evidence, the accused persons 

were examined u/s 313 of the C.R.P.C. 

 

POINTS FOR DETERMINATION 

 Whether the accused person Pradip Chinte abetted the 

commission of suicide by his wife Nadeswari Chinte (since deceased) ?  

 

7. I have carefully examined the evidence on record and heard 

arguments of both sides. 

 

   DECISION  AND REASONS THEREOF  

8. PW-1, Dr.  Bhupendra Mohan Das deposed that on 15.12.2010, he 

conducted post mortem examination on the dead body of Nadeswari Chinte 

and found the following findings: “1. Rigour Mortis was present 2. Stomach 

contains yellowish white contents inside. 3. Liver is grey white in colour.4. 

No external or internal injury was seen. 5. Signs of anaemia was present. 

6. Changes were anti mortem in nature.” PW 1 stated that no definite 

cause of death could be ascertained, hence viscera being, i) Left kidney, ii). 

Stomach with contents iii). Piece of liver were preserved for forensic 

examination. PW 1 exhibited the Post Mortem report as Ex-1. 

 

9. In cross-examination, PW 1 stated that the yellowish white 

contents in the stomach were related to the food which was consumed by 

the person. PW 1 stated that the grey white colour of the liver could have 

been due to consumption of poison or some liver disease. PW 1 stated that 

there was no injury.  
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10. PW-2, Binod Ngte, deposed that the accused was his brother-in-law 

and Nadeswari Chinte Chinte was his elder sister and accused’s wife. PW 2 

stated that her elder sister expired on 14.12.2010. PW 2 stated that her sister 

had consumed poison and she expired in the Tezpur Civil Hospital where after 

he lodged FIR (Ext 2). PW 2 stated that he lodged the FIR as tutored to him 

by his villagers as he had become sentimental at the time of death of his 

sister. PW 2 stated that he did not suspect the accused. PW 2 stated that the 

accused was looking after his two minor children, after the death of his sister. 

 

11. In cross-examination, PW 2 stated that his niece and nephew were 

aged about 10-12 years and were being looked after by the accused. PW 2 

stated that he had good relation with the accused and they were on visiting 

terms. PW 2 stated that FIR was written by another person and he only put 

his signature on the same. PW 2 stated that his brother in law did not cause 

the death of his sister. PW 2 stated that her sister, the deceased, consumed 

poison on her own. 

 

 

12. PW-3, Ramanid Ngte @ Pardung deposed that he had heard that 

Nadeswari Chinte, who expired was the wife of the accused and that she 

had died by consuming poison. PW 3 stated that she died in the Tezpur 

Civil Hospital. PW 3 stated that the accused and his wife had a good 

relation. 

 

13. In cross-examination, PW 3 stated that the deceased earlier too had 

consumed poison and was treated for the same, by the doctor. PW 3 stated 

that she had a tendency of consuming poison and she did not have mental 

balance. PW 3 stated that to his knowledge, the relationship of the deceased 

and the accused was good. 
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14. PW-4, Nazir Pahari deposed that he heard that Nadeswari Chinte 

had consumed some poisonous substance and died. PW 4 stated that on 

earlier occasion too, she had once consumed such substance and she was 

taken to the hospital, treated and brought back.  PW 4 stated that he heard 

about the occurrence but he had not seen the occurrence. 

 

15. In cross-examination, PW 4 stated that he heard that Nadeswari 

consumed poison. PW 4 stated that he did not hear why she consumed 

poison. PW 4 stated that before the occurrence at hand, he had heard that 

she earlier too had consumed poison. 

 

16. PW- 5, Sri Ramakanta Nath deposed that on 3.2.2012, he was 

posted as In-charge OC Jamuguri PS and Jamuguri PS Case No. 93 of 2011 

was endorsed to him for investigation,  on transfer of Sri Tarun Medhi. On 

being satisfied that the investigation was complete, he submitted 

chargesheet (Ext 3), against the accused. 

 

17. In cross-examination, PW 5 stated that the statement of witnesses 

were recorded by his predecessors in office and before the case was 

endorsed to him for investigation. PW 5 stated that he had not visited the 

place of occurrence. PW 5 denied that he had filed the chargesheet, Ext 3 

without there being any materials against the accused person and without 

any legal basis. 

 

 

18. PW 6, Sri Pushpendra Medhi deposed that on 15.12.2010 he was 

posted at Tezpur PS as Sub Inspector and on that day he conducted 

inquest on the dead body of Nadeswari Chinte and prepared Inquest 

Report (Ext 4), forwarded the dead body of Nadeswari Chinte for post 

Mortem vide Ext 5, the dead body challan . PW 6 stated that he recorded 

the statement of Pradip Chinte and Babul Chinte. 
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19. In cross-examination, PW 6 stated that he could not say who 

conducted the investigation of the case. 

 

20. PW- 7, Md Kurat Ali deposed that on 15.12.2010 he was posted at 

Jamuguri PS. One FIR (Ext 2) was received from Binod Ngte @ Chinte and 

the same was registered as Jamuguri PS Case No. 93 of 2010 u/s 306 IPC 

and he was entrusted with the investigation of the case. PW 7 stated that 

he visited the place of occurrence, recorded the statement of witnesses, 

prepared the sketch map  and arrested the accused. 

 

21. In cross-examination, PW 7 stated that he recorded the statement 

of witnesses on the same day. PW 7 stated that he visited the place of 

occurrence on 15.12.2010. PW 7 denied that he did not investigate the 

case in accordance with the proper procedure and without there being any 

ingredients against the accused. PW 7 stated that chargesheet was filed 

against the accused through the OC. 

 

22. The accused in the instant case is facing charge of having abetted, 

the commission of suicide by his wife, Nadeswari Chinte. PW 2, Binod Ngte 

who was the informant of the instant case. PW 2 stated that the deceased 

was his elder sister and she expired on 14.12.2010 by consuming poison. 

PW 2 stated that it was out of sentimental reasons and as being tutored by 

the villagers that he lodged the FIR (Ext 2) alleging that it was the accused 

who had compelled his sister to consume poison. PW 2 further stated that 

in fact the accused and his sister had a good relation and his niece and 

nephew, were being looked after by the accused. PW 2 and 3 both stated 

that on earlier occasions too, Nadeswari Chinte had consumed poison and 

she was treated by the doctors. From the Post Mortem Report (Ext 1), it is 

seen that the cause of death could not be ascertained and the viscera was 

preserved for forensic examination. PW 1, the Medical Officer, stated that 
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the colour of the liver could have been due to consumption of poison or 

some liver deceased. From the evidence on the record, it transpires that 

Nadeswari Chinte had on earlier occasion too, consumed poisonous 

substance and was treated for the same. None of the witnesses have even 

remotely suggested that it was because of any overt act on the part of the 

accused that his wife was compelled to consume poisonous substance. In 

fact, apart from the opinion of the Medical Officer (PW 1), the existence of 

any poisonous substance in the body of the deceased, too, has not been 

cogently proved. 

  

22. In view of the discussion aforesaid, this Court holds that the 

prosecution has not been able to bring home the charge against the 

accused beyond reasonable doubt. Therefore it is held that the accused, Sri 

Pradip Chinte, is not guilty of the offence charged and, as such, he is 

acquitted of the charge u/s 306  IPC and set at liberty forthwith. 

 

23. Considering the facts of the instant case, this matter is not 

referred to District Legal Services Authority for granting compensation u/s 

357A Cr.P.C.  

 

24. Send a copy of the order to Learned District Magistrate, 

Sonitpur u/s 365 Cr.P.C.   

 

 The judgment is signed, sealed and pronounced in open court, 

in the presence of both sides, on this the 24th day of February, 2015. 

 

                

     Additional Sessions Judge No. 2, 

                Sonitpur, Tezpur. 
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    A-N-N-E-X-U-R-E 

1. Witnesses for Prosecution  

 P.W. 1:Dr.  Upendra Mohan Das 

 P.W. 2:Sri Binod Ngte 

 P.W. 3:Sri Ramanid Ngte @ Pardung 

 P.W. 4:Sri Nazir Pahari 

 P.W. 5:Sri Ramakanta Nath 

 P.W. 6:Sri Pushpendra Media 

 P.W. 7:ASI Md. Kurat Ali 

2. Witnesses for Defence  : NIL 

3. Court Witnesses :  NIL  

4. Prosecution Exhibits:  

 Ext. 1: Post Mortem Report 

 Ext 2: FIR 

 Ext 3: Charge Sheet  

 Ext 4: Seizure List 

 Ext 5: Dead Body Challan 

5. Defence Exhibits : NIL 

6. Material Exhibits: NIL 

      Addl. Sessions Judge No.2 

       Sonitpur, Tezpur 

  

 

 

 


